231 St. Under Dir. 115
SHRI PILOO MODY: It may be
headed by anybody.

MR. SPEAKER: I will examine this
question gnd I will consul{ you over.
it. .

Shri Jyotirmoy Bosu.

12.53 hrs.

STATEMENT BY MEMBER RE.

ANSWERS TO S.Q. NO. 631. DATED

10-4-74 ON BRITANNIA BISCUIT
CcO.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbou-): Mr, Speaker, Sir, Shri
C. Subramaniam while replying tomy
S.Q. No. 631 on 10th of April, 1974
stated:—

“I{ is true thal this Company has
procuced far beyond the licensed
capacity in the Madras unit. Their
licensed capacity is 1,200 tonnes for
one shift. Even if we take account
that they are entitled to go in for
three shifts, they can produce round
about 3,000 and odd tonnes.”

This js grossly incorrect. The Indus-
trial license No. L/27(5)(1)/65-L1(1)
dated 15th January, 1965 with its
Registration Certificate authorises the
factory for g maximum production of
1,200 tonnes per annum. There is no
question of single shift involved in it.
It is an authority for a-total produc-
tion of 1,200 tonnes per annum,

In the same question in another
supplementary, the Minister has given
another incorrect information vkich
wil] be ‘revealed from the lod wing

“Shri Jyotirmoy Bosu: 1 asked
when the ‘Govt. came to know that
they were producing in excess of
the installed ang licenseq capacity
to which there has been no reply.
What action did they take on the
day they received this information
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that this compaﬁy is manufacturing
in excess of the licensed capacity?”

“Shri C. Subramaniam: 1 am
sor;y, I cannot give the exact date.
It was about a year or two ago that
this came to our notice when they
made ap application for the purpose
of regularising this excess produc-
tion".

The truth in the matter is as far
back as Novembe:, 1970 a joint repre-
sentation was sent by four Indian
Biscuit Manufacturers to Smt. Indira
Gandhi, the Prime Minister pointing
out this gross over-production by
Britannia Biscuit Company Ltd, a
foreign monopoly, giving all facts and
figures. On the same day similar
represenlations were sent by the same
four Indian Manufacturers 1o the
Minister of Industria] Developiment,
the Minister of Company Affairs,
Chairman, MRTPC, Secretary, Indus-
tries Ministry and the Senior Indus-
trial Advisor, DGTD.

Again in September, 1972, a repre-
sentation was sent by an Indian Bis-
cuit manufacturer to Shri C. Subrama-
niam, the present Industries Minister
and also once afterwards in Novem-
ber, 1972 to the Minister giving all
facts and figures about Britannia’'s
illegal expansion, '

This is not a case pof making an
inco-rect statement, but a glaring
Instance when the Minister had chosen
to deliberately mislead the House in a
planned manner by telling so many
things most of which were incorrect.

I am holding the document under
reference and shall produce the same
before the House when they require.
I am also told that in the Secretariat
of Shri Subramaniam there are pecple
who are anxlous to further the cause
of the Britannia Biscujt Co.

I may fu:ther point out that this is
not the first time that the Hon'ble

- Minister Shri Subramaniam is making

incorrect statementss If you ‘will
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kindly go through the -55th Report
(I1I Lok Sabha 1966-67) of P.A.C. you
will find many instances.

I request that the Minister should
state the correct position and iadicate
the action taken against the Company.

MR. SPEAKER: Please adhere to
your statement. Don't add to those

things. N

SHRI JYOTIRMOY BOSU: Only
subtractions; no additions, Sir,

MR. SPEAKER: SHRI C. Subra-
maniam.
'13.00 hrs.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNGLOGY (SHRI (. SUBRA-
MANIAM): Sir, the Hon'ble Member
has referred to answers given by me
in reply to supplementary questions
connected with Starreq '‘Question No.
ti31 regarding the activities of Messrs,
Britannia Biscuil Company. The two
points to which the Hon'ble Member
has veferred relate to—

(1) The licensed capa{-i{y of
Messers.  Britunnia  Biseuit
Company; and

(2) The point of time at which the
' unauthorised expansion of
capacity of the Company came
to the notice of Government.

As far as the firs{ point is concern-
ed, I had occasion to say clearly that

Messers. Britannia Bis..it Company’

hag produceq far beyond the licensed
capacity of their Madras unit. The
emphasis in my reply was cl'e';';rl; on
the fact of excessive production in
relalion to the capacily for which
Messrs. Britannia Biscuit Company
was licensed. The application was
for 100-125 tonnes per month' on
single shift basis. There is no men-
tion whether it is single shift or not.
The license does not mention either
‘one shift or two shifts or three shifts.
The license was issued for 1200 tonnes

per annum. I had stated that “‘even
if we -take inlo account that they
were entitled to go in for three shifts,
they can produce round ~about - 3000
and odd tonnes. Their present level
of production is round about 9000
tonnes.”

SHRI JYOTIRMOY BOSU; Is it
true that the company produced far
in excess of their licensed capacily?
Their licenseq capacity is 1200 tonnes
for one shift and he had stated that
‘even if we take into account that
they were entitled to go in for three
shifts they can produce round about
4,000 an odd tonnes.” He said that..

MR. SPEAKER: I am not permit-
ting this word to go on record.

SHRI C. SUBRAMANIAM: 1 had
thus emphasised the fact of excessive
production and added that we were
examining the action 1o be  taken
against the Company.

As far gs the second point is con-
cerned, I made it quite clear that 1
did nol remember the exact date. I
spoke from memory when I mention-
ed that the fact that Messrs. Britannia
Biscuit Company were manufacturing
biscuits in excess of their licensed
capacity came to lhe notice of the
Ministry abouf a year or two ago.
The hon. Member himself mentiened
to me that the petitions were present-
ed in September and November, 1972,

SHRI JYOTIRMOY BOSU: In
November 1970 a joint representation
was gent to the Minister of Industrial
Development. It was sent in Novem-
ber, 1970 and not in 1972.

MR. SPEAKER: Do rot go on com-
menting on that when he is speaking.
I wonder how you seek my: pgetection
when somebody speaks. And why do
you do it in your own case? Please
st down and remain: seated,

SHR] C. SUBRAMANIAM: In
reply to supplementary questions I
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made it clear in the House that the
application for regularigation of capa-
city *“made by Messers Brilannia
Biscuit Company had been rejected
and that Government was examining
the action to be taken in respect of
the violation of the Industries (Duve-

lopineny & Regulation) Act.

In the circumstances, [ would
respectfully submit to the House that
there was no attempt to suppress any
information available to the Ministry
or, in any manner to mislead the
House, ‘

SHRI JYOTIRMOY BOSU: Sir, he
has again misled the House. Firstly.
‘he representation was received in
1970 -and not in 1972. I have with me
the licence, and I will lay it @1 the
Table of the House, which says that
the licence is for a total of 200 tonues
per annum, Here again, the hon.
Miiister has misled the House *?

MR. SPEAKER: I am not allow-
ing. . Please sit down. This will not
go on record. Yoy ace not permitted
to make such observations. I have not
permitted you to speak. This will
not form part of the record. Pleasr
sit down.

oft wy fewd (when) : wsmy w@ien,
T SATEE ST 78T ) OF CrEEq
115F7 &1 #9em 2, o= "1 &
oI A ey oS & aroum
gzt £1 WYET 3 § el A &5y
RIFT IJTH T w9+ | =71fge fv aaw
% N wAewErEr gE @ 7 IEE) wf
1T A U ¢ 71 AN, TWATE ¥ A
wif wEw g T & T oW
oy QER gET )

wenw W TEE Al DR
v qE AT @R

MAY 9, 1974

No Confidence Motion 236

oY Wy fowd - w1 ar wwer i
i s AT Y
weft St wFd o fawfaar ==
TA@EN

MR. SPEAKER: 1 gave a chance to
both of them to speak.

&t wrzw fagrét ot (w@ifagz)
weget Sff, wiT AvaT ¥ wgX § fF AW
5 WX HARA FEA & f o ¥
Ffw g fror 7 w3 f weft 7)-
7 A wAAw % 72 w1 AaE faar qr
ar a7 wat St F g faar qar A
&y 3 av Y ag ofY myra ) T wvfe

AW WY | THETOE N
I refer it under 115,

oft s faw (Faaa) c 115
Fusria w1 AAG 9T A §,
Faw @ Ay MgAT R frame
e sEwfaat a1 wgrfsewT g aifex
IG AT BT AT FFAE, IAH FEAE
e

oft vy fored : weTw T, gEET
w18 daar grm ar GF & wwar @ ?
MR. SPEAKER: 1 have no objec-

tion, but the procedure cannot be
changed so easily.

13.05 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

MR. SPEAKER: 1 have to inform
the House that I have received Notices
of Motions of No-Coufidence in the
Council of Ministers under rule 198
from:—Shri Jyotirmoy Bosu; Shri

-_'—mNot recorded.



